
आयकर अपीलीय अधधकरण, ‘बी’  न्यायपीठ, चेन्नई। 
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आयकर अपील स.ं/ITA No.1058/Chny/2019 

धनधाारण वर्ा /Assessment Year: 2013-14 

 
Smt. Manju Devi Jhaver, 
Old No.38, New No.46,  
Kathuri Ranga Road, 
Chennai - 600 010. 
 
[PAN: AAEPJ 0778Q] 

 
 

Vs. 

The Dy. Commissioner of 
Income Tax, 
Non Corporate Circle-9(1), 
Chennai – 600 034. 
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अपीलाथी  की  ओर से/ Appellant by 

 
: 

 

Mr. I Dinesh, Advocate 

प्रत्यथी की ओर से /Respondent by : Mr. Sureh Periasamy, JCIT 
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घोर्णा की तारीख /Date of Pronouncement :   22.12.2020 
 

 

आदेश / O R D E R 

 
 

PER V. DURGA RAO, JUDICIAL MEMBER: 

This appeal filed by the assessee is against the order of the 

learned Commissioner of Income Tax (Appeals)-10, Chennai in 

I.T.A No.136/17-18/CIT(A)-10 dated 28.02.2019 relevant to the 

Assessment Year 2013-14. 

 



I.T.A No.1058/Chny/2019 

:- 2 -: 

 

2. When this appeal is taken up for hearing, the learned Counsel 

for the Assessee has submitted that the Assessee has opted to 

avail the Vivad-se-Vishwas Scheme 2020 and Form No.3 was also 

issued.  He has submitted that he may be permitted to withdraw the 

appeal.   

 
3. On the other hand the learned Departmental Representative 

has not raised any objection to the submissions of the learned 

Counsel for the Assessee.   

 
4. We have heard both the sides through Video-Conferencing, 

perused the materials available on record and gone through the 

orders of the authorities below. 

 
5. In this case, the Assessee has opted for the Vivad-se-Vishwas 

Scheme 2020 and the Designated Authority has issued Form No.3 

for the settlement of pending tax dispute.  Accordingly, he prayed 

that he may be permitted to withdraw the appeal. 

 
6. In view of the submissions of the Assessee, the appeal filed by 

the Assessee is permitted to be withdrawn.  However, it is open to 

the Assessee to approach the Tribunal by filing an appropriate 
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:- 3 -: 

 

application in the event of any injustice caused to the Assessee in 

respect of the settlement of dispute relating to the Vivad-se-Vishwas 

Scheme 2020. 

 
7. In the result, the appeal of the Assessee in I.T.A No.1058 

/Chny/2019 is dismissed as withdrawn. 

 
Order pronounced in the open Court on 22nd December, 2020 in Chennai. 

 
 

 Sd/-   
(श्री एस. जयरामन)  

(S. JAYARAMAN) 

लेखा सदस्य/ACCOUNTANT MEMBER 

 Sd/- 

(वी दुगाा राव) 

(V. DURGA RAO) 

न्याययक सदस्य/JUDICIAL MEMBER 

चेन्नई/Chennai,  

धदनांक/Dated: 22nd `December, 2020 

 
EDN, Sr. PS 
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